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[The Deputy Chairman] that tomorrow I 

don't have any other problem. One minute 
only. 

SHRI GURUDAS DAS GUPTA; 1 am  
raising an  important   issue. 

AN HON. MEMBER: Ayodhya? 

THE DEPUTY CHAIRMAN: No 
Ayodhya is over. 

SHRI GURUDAS DAS GUPTA: Madam, 
only three days back there has been a remark 
by the Special Judge appointed by the 
Government for the investigation which we 
described as "the securities scam"; I describe 
it securities scandal. On that particular day the 
judge has commented, I am just reading.. 

THE DEPUTY CHAIRMAN: 1 did not 
permit you to read. 

SHRI GURUDAS DAS GUPTA" Okay. 
The Judge has commented that the people 
against whom there was sufficient evidence—
they are bank officers — had been left out and 
they had not been arrested and nothing had 
been done against them. Secondly, the Judge 
has commented that it seemed that the CBI 
was concerned about a single man, not about 
the wider ramifications. Madam, this is not 
the irresponsible Opposition which is hurling 
the abuse; it is the Judge who is making out 
such a case. Therefore Madam, I appeal to the 
Government, Parliamentary Affairs Minister. 

THE DEPUTY CHAIRMAN: The 
Parliamentary Affairs Miniter. 

SHRI GURUDAS DAS GUPTA; 1 appeal 

to the Minister of Finance —— because the 

investigation is being carried out directly by 

the Finance— to take care of the comments of 

the Judge and immediately proceed against 

those persons who are connected with that. In 

this case I know that a particular Chairman of 

a particular bank against whom there is a ser-

ious allegation has not been arrested and he is 

enjoying the lavish comforts in a particular 

guest house of a particular nationalised bank. 

(Interruptions). They are being looked after 

openly by the CBI. I am not accesing. 

THE DEPUTY CHAIRMAN: That is over 
now. 

SHRI GURUDAS DAS GUPTA: I wish 
the Government sincerely proceed in the 
investigation without leaving the persons who 
are connected with it and takes care of the 
order of the Judge. 

THE DEPUTY CHAIRMAN: Order. I am 
judge of the House. Please take your seat. The 
Home Minister is not concerned with it. The 
Home Minister has heard it and he will, I am 
sure, convey your feeling, as he has been 
doing all along. 

Before I adjourn the House for lunch, I 
must say that we have a calling-attention to a 
matter of very urgent public importance. 
Unfortunately we could not take it up. After 
lunch, at 2.30 p.m. we will take up this matter 
Now the House is adjourned for lunch. 

The House then adjourned for lunch 
at thirty-seven minutes past one of the 
clock. 

The House reassembled after lunch at 
thirty-four minutes past two of the clock . 

THE VICE-CHAIRMAN (SHRI JAGESH 
DESAI)  in the Chair 

CALLING      ATTENTION      TO        A 

MATTER      OF  URGENT      PUBLIC 

IMPORTANCE 

Recent killings of scheduled    caste 

persons in     village Kumher     of 

Bharatpnr Distriet in Rajasthan 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY 
AFFAIRS AND THE MINISTER OF 
STATE IN THE MINISTRY 
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OF HOME AFFAIRS (SHRI M. M. 
JACOB): Sir, The Government has viewed 
with great concern the recent incidents which 
took place in Kumher in Bharatpur District of 
Rajasthan. I visited Kumher on 15-6.1992 to 
assess the situation and discussed with Senior 
Officials, measures to restore normalcy in the 
area. A report has since been received from 
the State Government on the various 
measures taken by the State Government to 
tackle the situation. The details of the inci-
dents as reported by the State Government of 
Rajasthan are as follows: 

CHRONOLOGY  OF EVENTS 

On 1st June, 1992 a scuffle took place at 
Kumher in Bharatpur district of Rajasthan 
between persons belonging to Jatav 
community and Jat community over the 
attempted entry into a cinema hall by some 
Jatav boys who did not have tickets 
Subsequently, 300 to 400 Jatav boys 
allegedly pelted stones at the cinema hall and 
damaged window-panes and fixtures. 

On 3rd June, 1992, the two groups of 
Jatavs and Jats quarrelled with each other 
again. A few members of the Jatav 
community went on a rampage in the market 
at Kumher, marched in a procession to the 
Police Station and should abusive slogans 
against the members of the Jat comanuaity 
and the police. Some passengers including 
women were badly treated by them at the 
motor stand at Kumher. 

On 4th June, 1992, a few Jat resi-dents of a 
neighbouring village Pengore, stopped the 
drinking water supply of the adjoining 
villages, demanding immediate arrest of the 
Jatavs responsible for the June 3, 1992 
Incident. 

On 5th June, 1992 residents of village 
Pengore again disrupted water supply to the 
neighbouring villages, 

Jatav residents of village Kumher were 
attached and 35 Jatav dwellings were set on 
fire. Shots were fired creating a scense of 
panic in the village. Soon after, there was 
firing in village Dhandhu-ka-Nangla close to 
the Jatav dwellings, in which 2 persons of the 
Jatav community sustained injuries. 

On 6th June, 1992, members of Jat 
community convened a Jat Panchayat at 
Chawand.ka-Mand Police Station Kumher at 
12.00 Noon. About 6000 persons had 
assembled in tne village to discuss the 
situation. A Section of the crowd started 
shouting provocative slogans and threatening 
revenge. 7 to 8 tractor trollies carrying 400 to 
500 persons holding lathis and sharp 
agricultural tools then drove towards Kumher 
town. In spite of efforts made by the 
Superintendent of Police and Vr-f ADM, 
Bharatpur to prevent the path of these 
miscreants, they entered the town and started 
damaging dwellings, shops and 'Baras' 157 
houses were reduced to ashes, 95 houser were 
partially burnt and the roof. tops of 161 
houses burnt apart from other property 
damage. The demage has been estimated at 
approximately Rs. 80.22 lakhs according to a 
preliminary estimate. 

On receiving a report that the Jatavs had 
concealed explosives and material for 
preparation of bombs in their houses, search 
operations were conducted and 46 men were 
rounded up. During the search, 50 gm. of 
exploded material (4 Constables were injured 
when two bombs were exploded), 10 Kgs. of 
gun powder and one Chhuri Pataka, 6 Sutli 
Bombs, 306 Empty cases and miscellaneous 
materials for preparing contraband bombs 
were recovered. 

On 6th June, 1992, in an incident at village 
Satya Nagar, 10 dwellings of Jatavs were 
burnt, one Jat boy was killed and 2 Jatavs 
were Injured. In village Sainthry on 7.8-1992, 
Jats attacked Jatav residents killing   three   of 
them.   Ikey 
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also set fire to 20 Jatav dwellings. At 
Bharatput, ' 3 Jatav youths were injured in 
two separate incidents involving explosive 
devices. 

DEPLOYMENTI OF FORCES 

All available force was rushed to the 
affected area. 3 Companies of CRPF and 5 
columns of Army in addition to Ammunition 
Depot Staff, Bharatpur were rushed in from 
Jai. pur. Senior Officers including one IGP 
(other than one already present at Bharatpur) 
4 Deputy Is. GP, 4 Ss. P and about 20 
Additional Ss.P and Deputy Ss. P in addition 
to the local sanctioned staff were despatched 
at short notice. The D. G.P., Rajasthan 
superivised all the arrangements there. 

To further augment manpower resources of 
the police, 6 additional Companies of CRPF 
and 3 of R.A.C. were sent on 8th June, 1992. 
By 8th June, total deployment at Bharatpur 
was 6 columns of army, 9 Companies of 
CRPF, 19 Companies of RAC and about 500 
others. 

JUDICIAL ENQUIRY 

A decision was taken by the Government 
of Rajasthan to institute a judicial enquiry 
into the incidents and after consultation with 
Chief Justice, Rajasthan High Court a one-
man Commission headed by Shri K. S. 
Lodha. a former Judge of Rajasthan High 
Court was appointed on 7th June, 1992. 

RELIEF PROVIDED 

The Government has ordered speedy relief 
measures—it has taken steps to provide 
shelter to houseless persons, has made 
arrangements for food at the residences of 
affected persons and has provided medical 
treatment to affected persons at their houses. 
Details of relief provided upto 30-6-92 are as 
under:— 

1. Shelter to Houseless Persons 

During the riots in Kashmir town and 
villages   Sainthry, .. Kumha   Ka 

Vas and Satya Nagar, houses and thatched 
roofs of affected persons were completely 
destroyed. To provide them immediate 
shelter, 8 school buildings were requisitioned 
in Bada Mohalla, Kumher, Naharganj Shed 
Ka Madh village Sainthry, Satya Nagar, 
Kumha Kheda, Pengore and wide publicity to 
this effect was made through Revenue 
officials. Most of affected persons however, 
opted to stay in the houses of their 
neighbours. A survey of persons whose 
houses were completely demolished and who 
were without shelter whatsoever, was carried 
out. 96 such families were rehabilitated in 
pucca patores (huts built by means of stone 
slabs) constructed with the help of Public 
Works Department. These shelters were 
raised between 20-6-1992 and 27-6-1992. 
Each Patore cost Rs. 2500/-. 

2. Arrangement  for Food; 

On 6-6-1992 itself, 250 cooked-food 
packets were made available by the Red Cross 
to the affected families. On 7-6-1992, the 
District administration distributed 500 food 
packets and the Red Cross at so gave away 
100 packets. On 8-6-1992 the District 
administration arranged 1036 packets in the 
morning and 1100 in the evening. Between 6-
6-1992 and 8-6-1992, food material consisting 
of 760 ' packets containing 5 Kg. wheat flour, 
700 packets containing 1 Kg. pulse, 750 pac-
kets having one Kg. of sugar and 750 packets 
containing 100 gms of tea were distributed. In 
addition to this, the Red Cross also distributed 
100 packets containing 2 Kg. of flour. 100 
sets, having 10 utensils each were also 
distributed to the families which had lost their 
utensils during the riots. Some voluntary 
organisations also distributed 60 sets of 
utensils on 18-6-1992. The wholesale 
Cooperative Consumer Stores , Bharatpur 
made available w.e.f.' 8-6-92, items of daily 
necessities such as pulses, sugar, tea, soap, 
potato, onion, green vegetables, bidi, dhoties; 
etc. at fair prices through mobile vans. After 
the curfew was relaxed, shops opened in 
Kumher. 
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3. Medical Aid to Affected Persons 

Medical treatment in Government hospital, 
Kumher and the General hospital, Bharatpur 
was immediately arranged with affected from 
6-6-92. On 6 6-92 a team of doctors visited 
Kumher and treated 23 of the injured persons 
in the Police Station itself and referred 2 of 
the injured persons to Bharatpur hospital. A 
second team of doctors reached Kumher on 7-
6-92. This team treated 9 injured persons in 
village Sainthry, Kumher town and referred 6 
of them to Bharatpur. Three mobile medical 
teams have been visiting the affected 
localities for medical treatment. 

4. Cattle Treatment during the note: 

40 cattle were killed and 47 injured durng 
the incident, who were treated by doctors sent 
from Bharatpur. An amount of Rs. 18,000/- 
has been spent on this treatment and Volunt-
ary Society Lupin Laboratory, Bharatpur has 
also provided medicines worth Rs.   10,000/-. 

5. The total amount of money spent 
on relief to the riot affected persons 
under various heads unpto 17th July, 
1992 is about Rs. 42.49 lakhs. 

An amount of Rs. 24,92,654/- was 
sanctioned for 556 families of which an 
amount of Rs. 24,13,904/- has been paid to 
533 families. The remaining 23 families are 
to be paid an amount of Rs.  78,750/-. 

INSTRUCTIONS ISSUED BY    MIN-

ISTRY OF HOME AFFAIRS 

From time to time, the Home Minister had 
been issuing letters to Governors as well as 
the Chief Ministers drawing their attention to 
the problem of atrocities against Scheduled 
Castes and Scheduled Tribes. The need to 
activate the State machinery for ensuring a 
fair deal to Scheduled Castes and Scheduled 
Tribes, and deterrent punishment for 
offenders have been emphasised in these 
letters. The Union Home Minister had written 
to the Chief Minister of Rajasthan on 28th 
April   1992 regarding the 

need to   review the capability of law 
implementing agencies. 

A Conference of * Chief Ministers presided 
over by the Prime Minister was also held on 
4th and 5th October, 1991 to discuss the 
matter regarding prevention of atrocities on 
Scheduled Castes and Scheduled Tribes and 
several decisions were taken for immediate 
implementation by the State Governments. 

C.B.I. INVESTIGATION 

In pursuance of the Notification 
dated 26-6-92 issued by the Depart 
ment of Personnel and Training, Go 
vernment of India under Section 5 of 
Delhi Special Police Establishment 
Act, 1946 with the consent of the 
Government of Rajasthan, 16 cases 
have been registered by the Central 
Bureau of Investigation on the same 
day in connection with riots at Kum 
her and Bharatpur and investigation 
taken up. The total number of persons 
killed during riots is 15. 74 accused 
persons were named initially in the 
16 cases out of which 3 are named in 
more than one case. One accused has 
since died./ -        - 

The CBI investigation is in progress and all 
efforts are being made to expedite it. 

THE VICE-CHAIRMAN : (SHRI 
JAGESH DESAI): Before we take up this 
Calling Attention Motion, I would request the 
Members to ask only pointed questions in 
order to seek clarifications. Yes, Mr. Shinde, 
you can start now. Of course, you can have 
some more time. 
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THE VICE-CHAIRMAN (SHRI JAGESH 
DESAI): Now, please ask your questions. 

SHRI SUSHILKUMAR SAMBAJI-RAO 
SHINDE: I am coming to that. 

 

atrocities: 1988—4,226; 1989—5,210; 
1990—5,210; 1991-92) up to December, 
1991—5,347. In the case of Rajasthan: 
1988—1,572; 1989—1,588; 1990-1,591; 
1991-92, up to December, 1991—2,327. In 
the 'case of Uttar Pradesh; 1988— 4,755; 
1989—5,195; 1990—6,096; 1991-92, up to 
December, 1990—4,948. 

 

 

3.ooP.M. 

It is the repetition, of Belchi.    Same 
incident. 
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THE VICE-CHAIRMAN (SHRI JAGESH 
DESAI): Shri P. Upendra. Pointed questions 
only. 

SHRI P. UPENDRA (Andhra Pradesh): 
You know, Sir, I am always brief. 

It is a very  serious incident.      So many lives 
have been lost, so many-have   been  injured   
and   as   Shindeji said, hundreds are still 
missing. Property worth lakhs of rupees has 
been damaged. It is unfortunate that even after 
45 years of independence these atrocities are 
still      continuing    and these are the 
Government's own figures—during 1989 there 
were 15799 incidents against Scheduled Castes,    
in 1990 there were  17737 incidents and in  
1991  there were 17566     incidents, and the 
incidents are on the increase. During the last 
one year—it has appeared in one report—at 
least 650 persons belonging to the Scheduled 
Castes  and Scheduled Tribes have been killed, 
more than 1000 women    were raped in these 
incidents. We have this Act, Scheduled Castes 
and Scheduled Tribes (Prevention of Atrocities) 
Act, 1989. In spite of that Act, the acts of social  
boycott,   economic boycott, social  blackmail,  
economic     blackmail, are continuing.   I only 
differ from Mr. Shinde particularly  when  he 
named certain  Governments  belonging  to  a 
particular    party. This is not correct because 
these  incidents    have    been happening in 
almost all States, irrespective of the colour of 
Government. 

AN HON. MEMBER: Here that is the 
Government involved. 

SHRI P.  UPENDRA: I am not 
going into details. U.P. is not free from that. 
Madhya Pradesh, Rajasthan, Bihar, Gujarat 
and even Andk-ra Pradesh are not free from 
these incidents. It was a very serious incident 
in Guntur, Andhra Pradesh.' So, let us not 
apportion blame to the political parties. But 
these incidents are happening in various 
States. We have to analyse these incidents and 
take corrective measures. 

These incidents are happening because, 
after centuries of oppression, the 
downtrodden have started assert- 

 



 

[Shri P. Upendra] 

ing   their social   and  political  rights, 
Which is not palatable to many       of 
these communities. And it  is not  al 
ways a clash between the SC/ST andthe 
traditional upper castes. Unfortu 
nately,  what is happening now      is, 
yesterday's oppressed are now becom 
ing today's oppressors. That is an un 
fortunate thing.    Those      who    were 
considered backward people till     re 
cently are now becoming the oppres 
sors in various States. That is a new 
phenomenon which you have to take 
note  of.    But here    the      particular 
thing is the provocation, the first in 
cident, occurred on 1st June and the 
major incident of killings took place 
on 6th June. In spite of the huge pre 
sence of the police, 5,000—6,000 peo 
ple assembled at one place and decid 
ed to attack the villages. And in spite 
of six ttays' of warning, why the pr. 
lice or the intelligence could not take 
action to prevent this kind of a con 
gregation or take preventive measu 
res to protect these hamlets and vill 
ages, that is the failure of the State 
Government which we have to point 
out here. A CBI inquiry has been or 
dered and I  don't know what is the 
progress     of     that     inquiry.     The 
State Government has   been 
prompt in ordering a judicial inquiry on the 
7th itself. I don't know if they have named the 
Judge. I would like to know whether the 
judicial inquiry in to this has commenced. 

Sir, section 3 of the SC and ST Prevention 
of Atrocities Act of 1989 makes caste offences 
cognizable and next-bailable and I would like 
to know whether this section is strictly being 
applied and action is being taken under this 
section or not. Similarly, section 21 (4) is also 
there. All these are very important. According 
to section 21 (4), an annual report has to be 
submitted to Parliament but we are not seeing 
regular reports on such incidents. Exoept 
Arunachal Pradesh, Meghalaya, Mizoram and, 
perhaps, Nagaland—these four States —other 
States have set up special courts to try these 
cases. I would like 

1 to know what is the experience     of  these 
State Governments in regard to these  special  
courts.  Are   they  func-f tioning, are they 
dealing with     such cases?   What   is   actually     
happening  there? 

 Then, the National Commission for Scheduled 
Castes and Scheduled Tribes is there—
ultimately it has been constituted—and they 
have also given some suggestions to prevent 
such in cidents. What is the action that the 
Government has taken in this respect? 

Then, a special meeting of the Chief 
Ministers was convened in October 1991 and 
they also suggested certain measures. The 
Home Minister should explain whether they 
are just remaining on the paper or whether 
any of the recommendations of the National 
Commission for SC and ST and the Chief 
Ministers' conference are being implemented 
or not or what hag happend to all these rec-
ommendations. 

As regards relief, I don't think it is 
adequate, and measures have to be taken to 
provide them pucca houses and ample 
compensation also for the families of those 
who have been killed. That also we have to 
ensure. Thank you. 

SHRI SUKOMAL SEN (West Bengal): 
Sir, it is very difficult to find words to 
condemn the ghastly incident that had taken 
place at Kumher in Bharatpur district where a 
large number of Scheduled Caste people have 
been killed, houses were burnt and there was 
rampage at several places. 

Sir, torture of and atrocities against the 
Scheduled Caste and Scheduled Tribes people 
is not new in this country. They have been 
taking place for years together. An Act 
against atrocities on SC/ST women was 
passed in 1989 Despite that, these atrocities 
are continuing There is a report that during 
the last 
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one year in these atrocities more than 650 
people were killed and 1,000 women 
belonging to the Scheduled Castes and the 
Scheduled Tribes, were raped. By whom? By 
the upper caste people? 

Sir, before coming to the incident proper  I 
would like to mention that the Government of 
our country lacks the political will to remedy 
the situ. ation, to take measures for economic 
and social upliftment of the down-trodden, the 
Dalits, the Scheduled Caste people, the 
Harijans. That is why, in various parts of the 
country particu larly in the Hindi region this 
has become an almost daily occurrence. The 
obsolete social order, the semi feudal order is 
still being maintained. The rural scene' is 

ruled by the landlords. The agricultural 
workers, the jatavs, other toiling masses 
beong to the lower class of people, and the 
land lords belong to the upper-caste peo-ole. 
Basically it is a conflict between the 
economic interests of the two classes, but 
ultimately it takes the form of a caste conflict. 
It is basically a conflict of the economic 
interests, but it  takes the shape of a caste 
conflict. 

What happened here at Kumher is more 
ghastly because it. has not happened all of a 
sudden. It started giving a warning on the 1st 
of June itself. It was there on 1st June, 2nd 
June, 3rd, 4th, 5th. And the 6th June was a 
day of climax. 

Everyday the situation was worsening. and 
some incidents were taking place. I wonder, 
when the Administ ration got six days to 
tackle the situation. what it did. What did 
they da? 

Sir. in the statement of the Minister it has 
been said that on 4th June—I cite one 
incident—some Jats stopped the drinking 
water supply to the Ja tavs, the people of the 
lower-caste community. The stopping of the 
drinking water supply to a section of the 
people, was an inhuman act, but that was 
done. I assume that in that part of Rajasthan 
no administration existed there   that the 
administration had 

run away from that place. There was no 
District Magistrate. There was no other 
official, and there was no police who could 
prevent the stopping of the drinking-water 
supply to the Scheduled-Caste people. Then 
there was the climax on the 6th. In the 
statement it has been mantioned tha so many 
contingents of the police force were sent there, 
rushed there. How is it possible that, despite 
the presence of a huge contingent of the police 
force, on the 6th of June five to six thousand 
Jats could assemble with arms and then attack 
the Jatavs, the lower-caste people and kill 
many of them> drag them out, drag out even 
the women out of their houses and burn them? 
What was the police force doing? Was it a 
show? Was the police there prevented from 
taking action? The 'police did not take any 
action. Actually they played a negative role. 
So. the district administration and the police 
administration were  spectators to what hap-
pened there. This is my assumption. Perhaps 
you will also agree that without the 
connivance of the administration and the 
police this type of grisly incident cannot take 
place when the police force was already 
posted there. For six days the incidents were 
taking place. Day by day the situation was 
worsening, and on the 6th of June it reached 
the climax when this ghastly   incident  took 
place. 

I would like to know this from the hon. 
Minister without going into further details. 
Already the CBI enquiry has been instituted, 
and the judicial inquiry has also been institu-
ted. On the 4th of June when the drinking-
water supply to these lower-caste people was 
stopped by the upper-caste people, what did 
the administration do to prevent the upper-
caste people from committing this mischief 
and to restore the supply of drinking water? 
That has not been mentioned here. Secondfiy 
on 6th the situation reached the climax when 
several thousands of jats assembled and com-
mitted rampage A huge contingent of the  
police  force was  posted there. 
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[Shri Sukomal Sen] 

What was the difficulty for the police force in 
dispersing the mob and pre. venting them 
from committing murders? That point has not 
been stated by the Minister in his statement. 

A CBI inquiry has been instituted to go into 
this incident. We know the Administration 
and Police official's mostly belong to the 
upper caste. How far were they responsible 

for the incident? I would like to know 
whether the CBI and the judicial in quiry 

are going into that matter in order to find out 
if those who have been caught also belong to 
the Jat and Yadav communities. 

Now, I come to the point about the 
functioning of the Adminitration. I would like 
to know whether negligence of duties and 
conivance in the murder and arson is an 
offence or not. Will the CBI interrogate the 
Polifciei and Administration officials to find 
out how far they connived in this ghastly 
incident? WiU the judicial inquiry instituted 
by the Government of Rajasthan also go into 
the role played by the Administration and 
Police officials? That point also has not been 
made clfear If those in Administration and 
Police are responsible for this carnage and are 
not awarded an exemplary punishment, m 
other parts of the country also the 
Administration and Police officials will in a 
similar way connive at this type of conflict 
and rampage. That is Why' E say that should 
be punished severely. I would also like to 
know whether the Central and State 
Governments have set any time limit for their 
-inquiries. Unless a time limit is set, the 
inquiries may go on for a long time. In the 
meanwhile the same thing, may happen 
somewhere else. 

. Reports are that this incident started when 
one Jatav boy bought a ticket for a cinema 
hall. When he entered the cinema hall, he was 
caught at the gate and was beaten there by the 
gate-keeper, who belonged to the Jat 
community. 

He was' not allowed to go in. That 
provoked the whole thing. That also 
has to be enquired into as to how far 
it is correct. It is not Kumher alone. 
We must know what is happening in 
our country. It is not only in the vill 
ages, even in the cities well-educated 
people move on these caste lines. One 
Office-bearer of the Punjab and Sind 
Bank went in a delegation to the au 
thorities for discussions. When the 
authorities found that one scheduled 
caste office-bearer was included in the 
delegation he was refused a elixir to 
sit. He was flatly told that he could 
not sit in the chair in their presence. 
My point is how an officer tries to 
commit such a mischief saying that a 
Scheduled Caste cannot take a seat in 
their front. This shows how the 
caste feelings are polluting our socie 
ty. I would like to know while in 
quiring) in(to' 'this incident and punish. 
ing the guilty, whether the 
Government will find out if 
the Police      and Administra- 
tion officials were Jats. At the same time, the 
Government is talking about the upliftment of 
the Scheduled Caste and Scheduled Tribe peo-
ple. Even in the lasi Tirupati session of the 
Congress party, the Working Committee that 
was elected in Tirupati was dissolved because 
there was no representative from the 
Scheduled Caste or Scheduled Tr.bes. The 
Congress party is ruling the country, that is 
why I have mentioned its name, rot with tny 
other purpose I mcao low much we are 
concerned fur the Scheduled Caste . and 
Scheduled Tribe people who have not been 
elected. It is good that they have con cern for 
them. I appreciate your deep concern. I would 
like to know from the hon. Minister as to how 
this deep concern is going to be implemented 
in practice. 

THE VICE-CHAIRMAN (SHRI JA-
GESH DESAI): Mrt. Gurudas Das Gupta   
only pointed questions. 

SHRI GURUDAS DAS GUPTA 
(West Bengal): Mr. Vice-Chairman. 
Sir, at the outset let me put a very 
straight question and I hope the 

the 
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Members on the other side will bear with me. 
I would like to ask whether this atrocity has 
anything to do with the political complexion 
of the Government of the State. I would like 
to know whether it is a fact that the party 
which runs the Government has in any way 
provoked the clashes between the higher caste 
and lower caste people. I would like to know 
whether it provoked a social strife, 
confrontation and antagonism that we come 
across because we are discussing atrocities 
against *Jatavs. Let us not condemn *Jatavs. 
When we are discussing atrocities against* 
Jatavs, we are also witnessing a trail of in-
cidental developments in another part of the 
country which results in communal strife. 
Therefore, I would like to ask him whether the 
political complexion of the Government has 
anything to do with the incidents that took 
place there because I should say this is a rarest 
category of State terrorism, a rarest category 
of social atrocity. On the day this riot had 
taken place—the Minister also said that it is 
not a riot, it is an outrage— before the people 
belonging to the superior caste armed to the 
teeth had jumped into the fray, there was a po-
lice atrocity for hours together. The police 
atrocity paved the way for the invasion of the 
armed things. Therefore, this coincidence of 
police atrocity to be followed by an atrocity 
committed by the superior caste people 
whether it was planned somewhere, whether 
the police knew that somebody else was going 
to come after they had finished their job or 
whether the armed gangs knew before hand 
that police was there to do the job for 
themselves, this unique coincidence is really a 
matter to be explained. Who coordinated this 
thing? Is there an element of correlation? 

 

THE VICE-CHAIRMAN (SHRI JAGESH 
DESAI): That word has to be substituted. 

SHRI GURUDAS DAS GUPTA): I accept 
it. These people are cobblers by profession.  
They make shoes. 

 

SHRI GURUDAS DAS GUPTA; Madam, I 
understand your feelings. And I honour the 
feelings. But, at the same time, I would take 
into consideration the fact that the professional 
work of this depressed class—* whatever may 
be the name of     the 

†[ ] Transliteration in Arabic Scrrpt. 

 

*Substituted as ordered by the Chair. 



 

TShri Gurudas Das Gupta]. community—is 
seriously jeopardised because of the rat or 
whatever it may be. You may decide but to 
pronounce it. But the fact remains that the 
hard, bread-earning, profession of this 
particular sect has been affected. The 
Government has taken no steps to ensure that 
they are in a position to earn money. They 
have lost their huts; they have lost all their 
properties; and they have lost also the means 
of livelihood. That is very important. And I 
say that whatever may be your feelings  this 
section of people have been terrorised and 
brutalities have been committed because they 
belong to   that section, Harijans and all that. 

THE    VICE-CHAIRMAN (SHRI 
JAGESH  DESAI):  Please   seek your 
elarifications. 

SHRI GURUDAS DAS GUPTA; My 
question is, for how long the atrocity on this 
totally backward section is going to be 
tolerated?This is not the first time that we are 
descussinr; this, Sir. We discussed this 
atrocity In Bihar sometime back; we 
discussed this atrocity in Madhya Pradesh; we 
had been discussing the atrocities on the 
unorganised workers in Madhya Pradesh only 
that day when in just one day's firing, about 
15 people were killed. And the same section 
of people are being attacked in another part of 
the country. At both the places, we have the 
same complexion of a poli-tcal party. 

THE     VICE-CHAIRMAN (SHRI 
JAGESH DESAI): You have already 
asked that.  

SHRI GURUDAS DAS GUPTA : My third 
question is this. Is it true that some days 
before the occurrence , two Government 
officers—one, an Industrial Extension Officer 
and the other, a Forest Guard—belonging to 
the backward caste, had gone to the police 
station to lodge a complaint that something 
was in the offing, an attack was being 
planned? The police officer did not take 
cognizance of the 

complaint. Not only that. They were brutally 
beaten up. I know these people. When a 
delegation from my party had visited that 
place, these two people had come and met the 
delegation. The delegation was shown the 
places of injury. It is all the more re-
prehensible because it is Government officers 
who had complained. The only fault on their 
part is, they belong to the same caste. 
Therefor* the police officers, belonging to a 
superior caste did not take cognizance of that 
complaint. This is the law we are having. Is 
this true? This is my third question. 

My fourth question is whether it is true that 
none of the officers, against whom there are 
serious complaints of dereliction of duty, has 
been booked. They have only transferred 
them. What is the use? They are still a part of 
the administration. If they are a part of the 
administration in any part of the State^ they 
may be responsible for similar brutalities 
again. Therefore^ till they are exonerated by 
the CBI or in the judicial inquiry, you should 
not make them a clog on the wheel. They must 
be ramoved from important administrative 
jobs. If yen do not do it, how are you going fo 
create confidence in the mind of the victims 
who are the mute majority in the country? The 
higher caste is not the majority. If they do not 
have any sense of justice, if the victims 
believe that they are being denied justice, 
then, as a result of the alienation, a serious 
situation in the country may emerge. 
Therefore, my fourth question is, will the 
Home Minister take the trouble of informing 
the BJP Government, in all sense of propriety, 
that these people should not hold important 
administrative posts till they are exonerated? 

My fifth question is 

THE     VICE-CHAIRMAN      (SHRI 
JAGESH DESAI):   Last  question. 

SHRI GURUDAS    DAS    GUPTA: 

(a) part of my last questions 
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THE VICE-CHAIRMAN (SHRI JAGESH 
DESAI): No. I cannot allow. 

SHRI GURUDAS DAS GUPTA: I am not 
taking much time Sir, I am not taking much 
time. Today, there was a DhaTna at Boat 
Club.    (Interruptions) 

 
I cannot allow.   This was decided in the 
Business Advisory Committee.... (Interruptions) 

 

THE      VICE-CHAIRMAN      (SHRI 
JAGESH DESAI):    This was decided in the 
BAC and I was there.      1/1-2 hours' time was 
allotted for this purpose.    Four speakers have 
spoken so 

far. The total number of_ speakers, who want 
to speak on this, is sixteen. Four speakers 
have already consumed one hour. Do you 
think that I should prolong it for four hours? I 
can give time and you ask pointed questions. 
(.Interruptions) Then, in that case, what is to 
be discussed should have been mentioned. 
(Inter-ruptiions) I cannot do it. I have my own 
limitations.    (Interruptions) 

SHRI AJIT P. K. JOGI: If it was a 
statement by the Home Minister, we would 
ask pointed questions... (In. terruptions) 

THE VICE-CHAIRMAN (SHRI JAGESH 
DESAI): I will not allow. I have my own 
limitations. (Interruptions) 

SHRI AJIT P. K. JOGI: Kindly give your 
ruling on this. (Interruptions) 

THE VICE-CHAIRMAN (SHRI JAGESH 

DESAI): It was decided in the Business 

Advisory Committee and 1/1-2 hours' time 

was allotted for this purpose. one hour is/ 

already over and only four speakers have 

spoken so far. Sixteen Members have to 

speak. Do you think that I should go on like 

this? (rnterrttp-tions) 

Sixteen Members are there who want to 

speak. It is not that only Mr. Jogi is there. I 

have to take care of all of them.    

(Interruptions) 

SHRI ANAND PRAKASH GAU TAM:* 

 THE VICE-CHAIRMAN (SHRI JAGESH 

DESAI): I don't want this kind of comments. 

This kind of remarks will not go on record. 

(Interruptions) The House cannot be run like 

that, It has to be run according to the wishes 

of the BAC. Yes, Mr. Gurudas Das Gupta, 

last point 

*Not recorded. 



 

SHRI GURUDAS DAS GUPTA: I shall 
not be off the mark. I belong to the upper 
caste. (Interruptions). I submit, because I 
belong to the upper caste, I have a sense of 
humiliation. I feel molested by them. My 
conscience feels molested becatre the so-
called upper caste has been responsible for the 
train of incidents. I feel myself molested. 

Lastly, those people had some profession. 
They may be making shoes or they may have 
something to do with animal skin. They have 
lost everything. Their houses have been burnt. 
The most important point which I would like 
the House to consider is that these labourers 
are not being given jobs and atrocities on them 
are still continuing The people who can give 
jobs to them whether in farming or in contract 
work, all belong to the higher castes. The 
higher caste people have virtually boycotted 
these labourers belonging to the lower castes. 
They don't have anything to eat. We do not 
want these people to be beggars, to be at the 
mercy of the Government doles. T would like 
to know whether the Government will take 
steps to break this boycott and compel the 
contractors and zamindars, by dint of law, to 
take the services of these people who have 
suffered atrocities at their hands and who 
unfortunately belong to the lower castes. 

The second part of my last question is that 
they have given very little relief. The people 
who have died have been given Rs. one lakh. 
The people who have not died but have 
suffered grievous injuries... That is the 
differentiation we are making—the family of 
a person who died gets Rs. one lakh, but a 
person who has been totally incapacitated be-
cause of the serious injury has been given a 
paltry sum of Rs. 3,000/-. A man who has the 
misfortune of still living is being denied for 
the second time by the Government and the 
blindness of the   Government—whet- 

her Central or State, I don't know, 
Sir. This is a blindness. This is the 
role of abettor. This is the role of 
abettor. Therefore, part (b) of my 
question is this: when the Prime 
Minister's Relief Fund has been gene 
rous towards the victims of firing in 
Madhya Pradesh, why cannot the 
Prime Minister be generous with re 
gard to the victims of the social riot 
in this part? I want the Prime Min 
ister's Relief Fund should give them 
at least- Rs. 50,000/- .................. (Interrup 

tions)   Part   (c)   of my    question 
is... (Interruption) ... 

THE VICE-CHAIRMAN (SHRI JAGESH 
DESAI): This is very unfair. 

SHRI GURUDAS DAS GUPTA: Last 
sentence... 

THE VICE-CHAIRMAN (SHRI JAGESH 
DESAI): This is very unfair. 

SHRI GURUDAS DAS GUPTA: Last 
sentence. Since the situation there is still 
grave, I implore the Government to sponsor 
an all-party delegation. Sir, there must be an 
equation between your profession, promise 
and your practice. Therefore, don't leave 
everything to the BJP Government. Don't 
leave everything to them. Don't rely on the 
report. Let there be a delegation, if you are 
serious. Let there be an all-party delegation, 
either formal or informal, either accompanied 
foy the Minister of State or not accompanied 
by the Minister of State, I feel equally bad 
because you cannot be under the impression 
that everything there will be done according to 
the law by the Government elected there. 
They are not doing, they are not moving 
according to the law. Therefore, nobody is 
arrested. The people who have been named 
have not been arrested even after on and a half 
months. Where is the law? Do you believe, 
Sir, the people will obey the law if you violate 
the law in any part of the coun- 
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try? If they do not implement the provisions of 
the Indian Penal Code, then what is the obligation 
on the part of others to conform to the provisions 
of the law in other parts of the country? Not one 
or two person have been arrested. The real 
leaders, real leaders of the genocide,—I call it 
'genocide'—have not been arrested. Therefore, 
when are they going to be arrested? How is their 
arrest going to be ensured? Does the Government 
consider it necessary to send a delegation there? 
If we send a delegation, that will give a signal to 
the Government there; otherwise, the 
Government there will sit tight and send you all 
fabricated reports. 

 

THE      VICE-CHAIBMAN     (SHRI 
JAGESH DESAI):    He asked    question  
whether  this  is based  only  on the report of the   
U.P.    Government or you have made any 
inquiry, 

SHRI ANANT RAM JAISWAL: He doesn't 
care to listen to me. 

SHRI     V. NARAYANASAMY 
(Pondicherry):   No, no; he has gone there. 

SHRI M. M. JACOB: 1 have made it clear in 
my statement earlier also. That is based on the 
report of the U.P. Government. 

THE     VICE-CHAIRMAN (SHRI JAGESH 
DESAI):  What he wants to know is whether 
you have made any inquiry. 

SHRI GURUDAS DAS GUPTA: What is the 
source of information? 

SHRI V. NARAYANASAMY: There are two 
reports, one the Rajasthan Government report and 
the other your report. Which report is correct, that 
is the point here. 

SHRI GURUDAS DAS GUPTA: I formulate 
my question: whether this report is made on the 
basis of the report submitted by the State police 
or you have your own source of information or it 
is a combination of the two reports. 

THE VICE-CHAIRMAN (SHRI JAGESH 
DESAI): No; it is based on the State Government 
report. But what he has asked is whether the 
Central Government have made any inquiry to 
find out whether their statement is correct or not... 
(Interruption) ... 
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They were actually in tears while narrating 
how they were treated by S.P. 
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THE VICE-CHAIRMAN (SHRIMATI 

JAYANTHI NATARAJAN): Please 
conclude; you have already taken ten 
minutes. 

SHRI AJIT P. K. JOGI: I will take 2-3 
minutes more. 

THE VICE-CHAIRMAN (SHRIMATI 
JAYANTHI NATARAJAN): Please 
conclude. 
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THE    VICE-CHAIRMAN      (SHRIMATI    
JAYANTHI    NATARAJAN): Please 
conclude.    I will have to call the next speaker. 

 

THE VICE-CHAIRMAN (SHRIMATI 
JAYANTHI NATARAJAN): No, I am sorry. 
I have to call the next speaker. You have 
already taken 13 minutes. According to rules 
you cannot take more than five minutes. 

SHRI AJIT P. K. JOGI: Yon  cannot 
muzzle the voice of Dalits    like 

this. We have to speak. We have suffered; our 
people have suffered, and I have to speak on 
their behalf. You cannot silence me like this. 

THE VICE-CHAIRMAN (SHRIMATI 
JAYANTHI NATARAJAN): I am sorry; 
nobody is silencing you. 

SHRI AJIT P. K. JOGI: You don't cut me 
short like this. There are other speakers who 
have spoken for 20 minutes, and I was the 
first to give notice for it. 

THE VICE-CHAIRMAN (SHRIMATI 
JAYANTHI NATARAJAN): Please  sit  
down and  calm yourself. 

SHRI AJIT P. K. JOGI: But my heart is 
bleeding. 

THE VICE-CHAIRMAN (SHRIMATI 
JAYANTHI NATARAJAN): Everybody's 
heart is bleeding but there is no need to talk 
to the Chair like this. 

SHRI AJIT P. K. JOGI: I have to make my 
suggestions. You cannot cut me short like this; 
otherwise you name me and I will go out. 
Here 1 am speaking for my people. 

THE VICE-CHAIRMAN (SHRIMATI 

JAYANTHI NATARAJAN): You have spoken 

for 13 minutes already. Hon. Members,! have to 

tell you that these are the rules regarding the 

calling attention motion. The first speaker who 

draws the attention of the Government will not 

speak for more than seven minutes, and every 

other speaker cannot speak for more than five 

minutes. It is most unfair to make such a remark 

that the voice of the people is being muzzled. 

You do not have a monopoly on concern. 

Threatening the Chair and making remarks 

against the Business .   Advisory Committee... 

SHRI AJIT P. K. JOGI: I am not 

threatening anyone. 

THE VICE-CHAIRMAN (SHRI MATI 

JAYANTHI WATABAJAN): Kindly change 

your feme. 
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SHRI AJIT P. K. JOGI: I only want to say 
what my feelings are. I am not threatening 
anyone, let alone the Chair. 

THE VICE-CHAIRMAN (SHRIMATI 
JAYANTHI NATARAJAN): There is no use 
in getting emotional. Don't try to intimidate 
the Chair. I will not give into this 
intimidation. You do not have a monopoly on 
concern. (Interruptions) If you take more 
time, none of the other Members will get time. 
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SHRI DAVID LEDGER (Assam): Madam 
Vice-Chairman, caste atrocities are a matter of 
concern to each and every one of us and they 
deserve to be condemned in the strongest 
terms. It is, therefore in the fitness of things 
that the rioting incidents of Kumher of 
Bharatpur have been taken up for discussion in 
this House. Madam, the chronology of events 
relating to the rioting of Kumher of Bharatpur, 
where 15 people reportedly lost their lives and 
property worth more than Rs. 80 lakhs has 
been damaged according to the preliminary 
reports, clearly establish that the whole thing 
was pre-planned and pre-editated, but what is 
intriguing is despite prior notice and 
knowledge, the administration failed to take 
any preventive steps. Now this becomes amply 
clear from the statement which the hon. 
Minister of State for Home has made in the 
House today. "We And that on the 1st of June 
there was a scuffle over the entry into a 
cinema hall. There was tension. On the 3rd 
June there was another quarrel and there was 
more tension. The quarrel was between two 
groups, namely the Jat community and the 
Jatav community. On the 4th of June there was 
again tension resulting from disruption of 
drinking water. The statement also says that 
on the 5th of June there was again tension as a 
result of disruption of drinking water. There 
was firing of shots and there was general 
panic. On the 6th June, 6000 people had ga-
thered in a Panchayat and throughout these 6 
days, from 1st June till 6th June, the 
administration did not act in any manner; no 
preventive steps  were take.  I would only term 

this as utter lack of responsibility and as a 
failure on the part of the administration. The 
administration failed on two counts.; (1) to 
prevent the incidents of rioting; and (2) to deal 
with the situation even after they reportedly 
got into action. The statement clearly shows 
again that even after the so-called intervention 
of the administration fresh incidents took 
place; people were killed, property was 
damaged. So, Madam, I would only like to 
know from the hon. Minister whether the 
Government of India will fix accountability on 
the Rajasthan Government for its disastrous 
failure to prevent the incidents of rioting in 
Kumher of Bharatpur. I would also like to 
know whether the Home Ministry will hold the 
Chief Minister of Rajasthan directly 
responsible for his failure; and whether the 
officials who were guilty of neglect of duty, of 
dereliction of duty and of connivance at the 
mischief that took place, will be taken to task. 
Will they be given adequate punishment so 
that it serves as a warning for the future? 
Lastly, we have come to know from the 
statement that the hon. Minister paid a visit to 
the place of occurrence on the 15th of June. He 
has made this statement on the basis of the 
information provided to him by the Rajasthan 
Government. Since the hon. Home Minister 
went to the place of occurrences he must have 
talked to cross sections of the people. Will the 
hon. Minister give his personal impression 
about the incident, not relyingi on the report of 
the State Government? 

SHRI V. NARAYANASAMY: Thank you, 
Madam, for giving me this opportunity. The 
killing of Jatavs in Kumher village by Jats of 
that area is a well-calculated massacre and 
communal carnage which took place in the 
last week'of June, 1992. Madam, an elaborate 
statement has been made by the hon. Minister 
of State for Home Affairs. Immediately after 
the incident, the hon. Prime Minister    was    
pleased    to send the 
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hon. Minister of State for Home Affairs to 
have first-hand knowledge of the incident that 
happened in Kumher Village. Hon. Members 
of this House have explained in detail the 
day-to-day occurrences in the first week of 
June 1992. When we go through the report 
and the statement by the Hon. Minister, it is 
patently clear that the State Administration 
failed to enforce law and order in the State of 
Rajasthan. I am saying this from the statement 
of the Statesman of the State Government 
itself. 

The statement of the State Government is 
rather tricky.    They say that combing 
operations were there in the areas  where  the  
Jatavs  were  living and weapons,   bombs and 
other items had been seized.    But    on the    
contrary,  the   State  Government   allowed the 
Jats to come with weapons in tractors and 
trailors to attack the   Jatavs in  their  hamlets.  
Another  aspect  is, before    the    Jats    
attacked the hamlets of the    Jatavs, the    
Jatavs had been  arrested, taken     into     
custody, and only women and elderly persons 
were there in the    village    who had been  
attacked     and  killed     and 300 houses had 
been gutted by the Jats. According    to the 
police,    the information is very clear.    
According    to Superintendent of Police,    Shri 
Kapil Gaur _ Jats gathered in large numbers 
and there was information that arms were being 
concealed in tractor trailers as an initial move 
before attacking the Jatavs.    That is No. 1 
Later, additional   information   was   received 
that  the    Jats    were     planning    to attack  
immediately    after    the  panchayat.     
Therefore    the police administration      had      
prior    information about the Jats    who were    
going to attack the   Jatavs in   the village   of 
Kumher.    With a 300-strong    police force 
they    fired    some    rounds and, thereafter,   
when   these     6,000   Jats scattered  and      
then      entered     the village—the police    
say—they    were unable  to  control  the  
situation  and therefore,    they    could not    
prevent the massacre and    burning    of    the 

houses by the Jats. This is the failure of the 
police administration. 

Then let us come to the relief part of it. As 
far as the relief measures are concerned, the 
State Government gives a rosy picture but, in 
fact, the ground situation is entirely different. 
People who have been seriously injured1 have 
not been given medical facilities, people who 
have no houses have not been provided shelter 
and people who have lost * everything, have 
not been given food. This is the state of affairs 
as far as relief measures are concerned. For-
tunately, the hon. Minister of State for Home 
Affairs visited the place on the 15th. Only after 
that the State Government machinery started 
moving. I would like to quote the hon. 
Minister's statement to the press, which will 
clearly show how the State Government 
machinery failed in controlling the situation 
and that they have not given relief to the 
people  who have been affected. 

The hon. Minister has stated: "There were 
serious lapses on the part of the 
Administration during the Kumher incident 
and the State Government machinery has not 
taken adequate steps to prevent the carnage." 
Then the Minister went on to say that as far as 
the relief measures were concerned he had to 
direct the -State Adlministration and the Chief 
Minister to provide relief works and also 
relief operations as far as medical facilities 
were concerned and also for giving shelter 
and food to those people. 

My question is very simple. Now the hon. 
Minister is relying upon the statement of the 
State Government. The hon. Minister had, 
after his visit, submitted a report to the Central 
Government. Now I want the hon. Minister's 
report to be laid on the Table of the House. 
The Hpuse should be given the information 
about the hon. Minister's visit. What for had 
the hon. Minister gone to the Kumher village? 
What the hon. Minister has seen there, that in- 
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formation should be shared with this House 
also. Then only will a clear picture be known. 
Now the hon. Minister is giving a rosy 
picture. He is giving the statement of the State 
Government. That is not endugh. The real 
picture should come to the House, and the 
House should be taken into confidence about 
the Minister's report. Therefore, Madam, I put 
a pertinent question to the hon. Minister 
whether he is going to place his report on the 
Tableof the House, whether he will share his 
opinion, his viewa on the carnage, with the 
hon. Members. 

Madam, the State machinery failed. Then 
the police administration failed. The persons 
involved in. the massacre have not been 
arrested The officials who have been 
conniving, have not been arrested. The people 
who were negligent, have not been arrested. 
No action has been taken so far. In the name 
of the CBI enquiry, they are trying to 
postpone action against the officials and other 
persons involved. 

Madam, I submit to this House that the 
Chief Minister of Rajasthan should take the 
moral responsibility, and he should quit office 
for having been negligent and lethargic and 
for not taking proper action to save the down-
trodden and poor people of the village, who 
have been killed by the Jat community, the 
higher caste people. I want these two things. 
The hon. Minister's opinion should be laid on 
the Table of the House so that his views on 
this matter are shared with the Members of 
this House. 

THE VICE-CHAIRMAN (SHRIMATI 
JAYANTHI NATARAJAN): Hon. Members, 
I have to make an announcement. 

T&e Minister for Environment and Forests, 
Shri Kamal Nath, was supposed to make a 
stttement at 5.00 p.m. on the recently 
concluded United Nations Conference on 
Environment and 

Development. But he has written to the hon. 
Deputy Chairman, saying that he has some 
problem in coining here at that time. She will 
a Hot some other time which, is- convenient 
to the House. She said tht she vmauld allot a 
convenient time, whatever would be 
convenient to the Members. 

AN HON MEMBER: Today or tomorrow? 

THE VICE-CHAIRMAN (SHRIMATI 
JAYANTHI NATARAJAN): Not today. 
When it will be made will be announced   at a   
suitable   time. 
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* THE VICE-CHAIRMAN (SHRIMATI 
JAYANTHI NATARA J AN): Please be brief 
and conclude. You have taken a lot of time. 
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SHRI    PRAKASH      YASHWANT 
AMBEDKAR    (Nominated):   Madam, I have 
gone tnrough   .the    statement given by the 
hon. Home Minister.    It * was by way of a 
special mention that . I have raised this issue in 
this House. I won't go into the details as to 
what has happened Because I have mentioned 
all those things at the    time   of making the 
special mention.    I    will straightway come to 
the point. 

I would like to know whether the SP and 
the District Magistrate were given orders on 
telephone that they have been transferred. 
This is number one. 

Secondly, I would like to know whether the 
Home Minister and the IG, both were at 
Bharatpur on the 5th and 6th when this 
incident took place. 

Thirdly, on the day when the Panchayat 
meeting took place, some MLAs and MPs 
were present over there. Who were those 
MLAs an-i MPs and to which party do they 
belong" 

Lastly, the statement mentions something 
about the amount of money that has been 
distributed by way  of  relief.    You  are  aw;  
Ih&t 

 

5.00 P.M. 



 

[Shri Prakash Yashwant Ambedkar] 

I have written one letter to you regarding a 
woman in the Bharatpur hospital who was not 
attended to properly This woman was injured 
in the said riot. Now, she has developed a 
.maggot in her left leg. Even the medical team 
which had gone from Delhi to see the injured, 
have submitted a report to the Home Minister 
stating what kind of medical treatment has 
been given. I would like to know from the 
hon. Home Minister whether the report which 
has been given to you by the State 
Government and the information collected by 
the CBI, both of them, tally. May I know 
whether the State Government is involved in 
this incident or not? I know, from time imme-
morial, there have been riots: throughout this 
country, right through the ages. I am not going 
to make any serious attempt to suggest how to 
correct this position and when I come to the 
question of correcting the position, I would 
suggest that it is not just by controlling the 
riots or foy giving some help to the victims, 
but by coming to the crux of the issue since 
we have a social system which believes in the 
superiority of some persons over others, which 
believes in the superman theory and due to 
this theory, some people feel that they are 
superior to others. This kind of attitude which 
has developed over a period of time has given 
rise to a belief that there are some communi-
ties which should remain as slaves. Are you 
going to correct this line of thinking or not? 
Are you going to attack it or not? If you are 
not going to attack it, let me warn you— Mr. 
Jogi was one who got agitated and who 
revolted. I know today this is one incident. It 
was emotional. But let me tell you there are 
people who are unemotional outside. I had 
gone there at that time also. He had made very 
great efforts. All the team have made very 
great efforts to see that there is no retaliation I 
know what Jatavs can do. They are 
manufacturers of crackers, as has been stated.   
Had not the team visi- 

ted, there would have been more carnages of 
this kind. Let me warn those people who 
believe in this theory and those who think that 
they will have the dalits and the tribals at their 
disposal, that it may be in their interest to be 
their masters. I think the revolt against them 
was started by my grandfather and also by 
others —the hon. Member Shri Sushil Kumar 
Shinde referred to it and he went to the extent 
of renouncing the religion. But let rne tell you 
that renouncing of that religion had one more 
issue which he had mentioned. He said that we 
have secularism in this country, we have a 
totalitarian attitude in this country and in this 
type of totalitarian attitude which we see 
today, unless these forces are democratised, 
we don't have social equality and those who 
labour under social inequalities will one day 
start revolting as we have seen there. Jogi was 
revolting against it; the Chair was very much 
agitated by the attitude, but I will say that was 
his voice, inner voice, which he was speaking 
out. Therefore, I appeal to the hon. Home 
Minister let us make an attempt—I know there 
have been atrocities, as I have said—and once 
and for all define that if in any State where the 
Government perpetuates or is party to the 
atrocities committed, there we will use article 
356. I know many of them will not agree to it. 
We have dismissed Governments on flimsy 
ground. This is a solid ground1 on which we 
can act. And if your CBI report is right—I 
have information that it has been delivered to 
you— wherein it has been stated that the 
Government machinery is involved, I would 
say, let the masses know, let those people who 
are committing it know that the Government 
will not hesitate to use article 356 against that 
State. Let me tell you one thing that We had a 
boundary dispute in sixties, a State dispute, if 
I may call it. Morar-ji Desai was the Chief 
Minister and there were riots, but he 
controlled the riots within a few hours. 
Wherever riots took place, he had immediately 
fined those villages and in those days 
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the fine which were collected were more than 
a lakh of rupees. The agitation went on, but 
no killing took places no fire took place and 
no property was burnt. That was the way in 
which he controlled the State issue, the 
Gujarat-Maharashtra State issue, a bilingual 
State issue. I request the hon. Home Minister 
to think on the line of puttng a fine on those 
villages which participate in this kind of atro-
cities. 

Last but not the least. I know no 
machinery, no State Government, neither the 
police will be in a position to protect the 
Scheduled Castes and Scheduled Tribes as 
long as all of us are part and parcel of that 
BJP line which is thinking in terms of 
building Ram Mandir—I see Ram Mandir not 
as an anti-Muslim propaganda as it has been 
using it; but it is basically used to propagate 
the atrocities against dalits. Madam Vice-
Chairman, I don't want to come to it now. 
May I ask the hon. Home Minister to provide 
arms licence to the Scheduled Castes and 
Scheduled Tribes to protect themselves as 
long as this kind of things go on? And I do 
hope that the Government will definitely 
consider this time looking into the atrocities 
that have been committed. Thank you. 

THE VICE-CHAIRMAN (SHRIMATI 
JAYANTHI NATARAJAN): Shi-imati Satya 
Bahin. 

SHRI JAGDISH PRASAD MATHUR 
(Uttar Pradesh): How many Members will 
speak? Will all the listed Members speak? 

THE VICE-CHAIRMAN (SHRIMATI 
JAYANTHI NATARAJAN): It is not like 
that; as long as time psrmits. 

 

THE VICE-CHAIRMAN (SHRIMATI 
JAYANTHI NATARAJAN): I am sorry , 
there are a lot of Congress Members, Mr. 
Mathur. There are a lot of Members who are 
not called. 

THE VICE-CHAIRMAN (SHRIMATI 
JAYANTHI NATARAJAN): The procedure 
is the discretion of the Chair. 

 

THE VICE-CHAIRMAN (SHRIMATI 
JAYANTHI NATARAJAN): The procedure 
is the discretion of the Chair. 

 

THE VICE-CHAIRMAN (SHRIMATI 
JAYANTHI NATARAJAN): There is no 
ceiling Mr. Mathur. It is the discretion of the 
Chair. 

 

 

THE VICE-CHAIRMAN (SHRIMATI 
JAYANTHI NATARAJAN): The procedure 
is the discretion of the Chair. 

 

What is the procedure? 
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SHRI P. SHIV SHANKER (Gujarat): If you 
disagree with her, she agrees with you that 
you don't have any allergy towards women. 

 

THE     VICE-CHAIRMAN      (SHRIMATI    
JAYANTHI    NATARAJAN): Satyaji,   please   
be   very    brief  now. (Interruptions)...   Please   
be      very brief. 

 

 

 

 

Is it notatro-city 
on the MalMa by the BJP? (Interruptions) ... 
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THE VICE-CHAIRMAN (SHRIMATI 
JAYANTHI NATARAJAN): Satyaji, please 
continue. Please make your concluding 
remarks. We have run out of time. 

THE VICE-CHAIRMAN (SHRIMATI 
JAYANTHI NATARAJAN): Please seek 
clarifications. You please address the Chair 
Please stop this. Please address the Chair and 
conclude. 

 

THE VICE-CHAIRMAN (SHRIMATI 
JAYANTHI NATARAJAN): Please stop 
addressing other Members. Kindly conclude. 

 

THE VICE-CHAIRMAN (SHRIMATI 
JAYANTHI NATARAJAN): Please 
conclude now. You must conclude now. 

 

THE VICE-CHAIRMAN (SHRIMATI 
JAYANTHI NATARAJAN): I am  calling  
Mr   Obaidullah     Khan 
Azmi. 
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THE VICE-CHAIRMAN (SHRIMATI 
JAYANTHI NATARAJAN): I cannot allow 
you to speak any more. Please sit down. 

 

THE VICE-CHAIRMAN (SHRIMATI 
JAYANTHI NATARAJAN): Please sit 
down. 

 

 

†[ ]   Transliteration in Arabic Script. 
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†[ ] Transliteration in Arabic Script,      
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THE VICE-CHAIRMAN (SHRIMATI 
JAYANTHI NATARAJAN): Please 
conclude now. You have taken a great deal of 
time. I will call the Minister now. 

 

AN HON.  MEMBER:   He has  not yet 
finished. 

THE   VICE-CHAIRMAN      (SHRIMATI    
JAYANTHI    NATARAJAN): Mr. Gautam, 
you have    to conclude now. 
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SHRI M. M. JACOB: I am grateful to Shri 
Sushiikumar Shinde for initiating this 
discussion in the form of calling attention 
motion. When we all received him with 
applause it was said that this was his maiden 
speech. But after listening to his speech, I am 
certainly convinced that he is not a maiden 
because he has already delivered several 
speeches before and so much of expertise and 
precision was .there in his presentation of the 
whole ,picture about the Kumher incident. 

Of course, I had been to thai place as I have 
mentioned, on the 15th to see for myself what 
actually was the shape of things in that 
village. It is also true that I had made certain 
requests, to the administration people present 
there, based on my observa-vations. 

Mr. Shinde raised a few questions and first 
I must answer some of the points raised by 
him because he is the main mover of the 
calling attention motion. He asked whether 
there was tension in that particular area 
before. That is a very valid question,From all 
the available information including the 
reports of the State Government, I can say 
that it is true that there was tension in that 
area. 

It was not a -particular incident hap 
pening on the -6th night. Prior to this, 
there were incidents which show- 
that there wag tension. There was a 
similar incident in one place, in. the 
month of March. Then, there was 
another incident in the month of May. 
Then, there were incidents on :the 
1st, 2nd. 3rd> 4th, 5th June. Therefore, 
it is true. I agree with the hon Mem 
ber that there was tension in that 
area.  

The hon. Member also raised. the question 
aheve the cinema tickets; whether they were 
ticketless people who entered, the cinema 
hall, .or, they were people who entered the 
cinema hall with valid tickets, but had to sit 
or. the floor. The report has mentioned that 
the incident started on list June, when a clash 
took place at .Sanjay Cinema in Kumher. Two 
cross cases have been registered, one by the 
Jatavs, alleging that they were beaten up 
while entering the cinema hall, even though 
they had vajid tickets for the show. On the 
other hand, according to the management of 
the cinema hall, the persons wanted to enter 
without tickets and then there Was stone-
throwing, etc. Both the versions are there in 
the report of the State Government. It is said 
that they did not have tickets 

 



 

£Shri M. M. Jacob] 

It is also said that they had valid tickets. 
Therefore, when the matter. .. 

SHRI JAGESH DESAI: It is not there in the 
statement. 

MISS SAROJ KHAPARDE: This is net 
mentioned in your statement. 

SHRI  M.M JACOB: I did not give any 
specific reaction to this, for two seasons. One 
is, the matter is under CBI investigation. 
Secondly, there is a judge appointed under the 
Commissions of Inquiry Act. 

MISS SAROJ KHAPARDE: But you 
yourself had been there. 

SHRI M. M. JACOB: I will not he in a 
position to say everything that I saw there 
because it has to be verified. Even things that I 
had seen have to be verified. 

 

SHRI M. M. JACOB: Please allow me to 
answer to the questions one by one, to the best 
of my capacity, knowledge, information and 
my limitations in answering questions. 

A question was raised about the employment 
of the Jatavs tbere;. Mr. Gurudaa Das Gupta 
asked about it, whether the cobblers were 
going to Set jobs, etc. On the basis of my visit, 
I can say that they are mostly agricultural 
labourers. They were being employed by the 
Jats in that area- I really asked this question. 
With the tension prevailing there, what will 
happen to the future of the Jatavs who are 
agricultural labourers depending on 
agricultural operations? If the owners of the 
lands do not give .employment to these people, 
what will happen to these people? How will 
they earn their livelihood? How will they earn 
their bread? This was a very serious matter.    I     
told 

the District authorities also. I tola them 'You 
should address this' question very seriously; 
otherwise, they will be put to trouble; their 
future will be in dark.' 

SHRI JAGESH DESAI: What     was the 
response? 

SHRI M. M. JACOB; Mr. Shinde also 
raised the question as to why we did not take 
note of these developments when the incident 
took plaos there. This is precisely the point 
about which I was also worried. I cannot hide 
the fact. I do not think even our fFiends sitting 
on that side, Members of the BJP,—the State 
Government there is run by the BJP— will 
disagree with me. I precisely put this queston 
to the people there. How many policemen were 
present at the spot when this incident took 
place. The villagers who were there readily 
responded that about 1,000 policemen were 
there. But a senior officer who was at the spot 
responded to me by saying, 'No; only 200—
300 policemen were there.' Wherefrom they 
come? They are from the Rajasthan Armed 
Constabulary. Then, a suspicion, an anxiety, 
arose. Three hundred people surrounded the 
village and 300 policemen standing there. 
They had weapons because they Were men 
from the Rajasthan Armed Constabulary I 
could not under-stand as to where was the gap. 
Therefore, as a normal citizen who went there, 
I presumed—I cannot-say what really 
happened; I am subject to correction—that 
either there was a gap before passing the order 
to tackle the incident, Or there was delay, or, 
there was dereliction of duty. Now, When we 
took at the terms of reference of the 
Commission of inquiry ordered by the 
Rajasthan Government, I think many of the 
points will come out after the Inquiry as to 
what the fates are. Firstly, the Commission of 
Inquiry will enquire into the circumstances 
leading to the incidents of June 6, 1992 and 
thereafter. I think this will cover my friend's 
question as well as several questions 
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asked here. Secondly, it will also give 
recommendations for preventing recurrence of 
such incidents in future Thirdly, it will submit 
its report within three months. Some hon. 
Members asked questions about CBI in-
vestigation, whether it is over, how long it is 
going to take to submit its report and all that. 
Well, Mladam, the CBI investigation is still 
on, it is not over. Out of the names of 74 
persons mentioned in the accused list 41 are in 
judicial custody, 9 bailed out, one who got 
injured subsequently died, and 23 persons are 
yet to be arrested. This is the information 
which we could collect about the real situation 
on pursuit of the case, but the real situation 
regarding the case itself will come out only 
after the investigation is over and I will not be 
able to reveal anything more on this. 
(Interruptions). No, it has not come to us in a 
report which we asked them to give. It may be 
the same first information report, but that can-
not be called a report by itself at the moment. 

Then the next question asked "was how 
many people were missing. Neither my 
statement nor the statement of the State 
Government mentions anything about the 
missing people. When I went there on that 
partieulai day the villagers did report that 
more than 20 people were missing, but ] 
cannot say at the moment whetheJ anyone is 
missing because ho repor' says about anyone 
missing. Tha means, I must presume that 
nobody is missing now. Everyone is bad 
home, I should presume that. 

SHRI SUSHIL KUMAR SAMBHA 
JIRAO SHINDE: I have got informa tion 
that they are still missing. 

SHRI PRAKASH YASHWAN' 
AMBEDKAR: The burnt bodies tha are 
found have also not been men tioned in any 
of the two reports. 

SHRI M. M. JACOB: Many hoi 
Members asked a general questio whether 
the revenue department ws alerted that 
firing was going to tak 

plate and, therefore, they should be carefult 
and so on and so forth. There is no 
information and I may not be able to reaet on 
this. 

The hon. Member said that he met one 
Sanyasi who reported that his whole ashram 
was burnt and some atrocities had taken 
place. That Sanyasi met me also and I cannot 
deny the fact that he met me. He narated the 
history before me and Other officials who 
were there. I think the investigation team will 
take into account all the points mentioned by 
this friend. 

Mr. Upendra asked questions about the 
directives and guidelines     given to the State 
Governments in a meeting of the Chief 
Ministers in October. The meeting was  
presided over    by the Prime Minister.    
Certain guidelines and directives were given to 
the State Governments to take action   ha future 
to prevent any atrocities     on the Scheduled 
Castes and    Scheduled Tribes.    The agency 
that is monitoring this is   the    Ministry of   
Homo Affairs and I am happy to say that all the  
State Governments have responded to us, 
mentioning that they are taking action 
according to the guidelines  issued.   But   in  
this   particular instance I    have    mentioned in   
my statement that the Home Minister has 
written to the Chief Minister of Rajasthan on 
23th April, 1992, regarding the need to review 
the capability    of law implementing agencies.      
I   am sorry to say that we have not heard 
anything from the Chief    Minister of 
Rajasthan in response to the     Home Minister's 
letter sent on 28th     April, 1992.    Now, Mr. 
Upendra     asked another question regarding 
the 6.00 P.M.    cases booked by the    CBI under 
section 300 of the SC and ST Prevention of 
Atrocities   Act and also progress of inquiry by     
the CBI,  etc.     Seven cases have      been 
booked by the CBI under section     8 of the SC 
and ST Aet.    The     CBI has booked 16 cases 
and already   examined 273 witnesses in this 
case. 



 

[Shri M.  M, Jacob] 

Then a question was asked about the 
version given of the incident of the cinema 
theatre. Since the matter is under 
investigation, again I am not repeating that 
answer. 

Mr- Sukomal Sen has asked about the 
drinking water supply "Having come to know, 
that on the 4th June, the water supply was cut, 
what action was taken by the State 
Government?" The only report which we ,got 
was, "It was restored back." That is all. I 
cannot say when it was restored. The reply 
was, "The water supply, is restored back." 
Then, about the assembly of the Jats it was 
asked, "A large number of people assembled at 
one place and conspired, etc. Was there any 
intelligence information available to the State- 
Government?" 1 do not think there was any 
information. If the information was there, we 
can presume that-Somebody would have pre-
vented 'their coining to the village. But since 
there was no prevention noticed, I cannot say 
whether there was information available. 

Mr. Sukomal Sen also asked whether there 
was negligence on the part of the officials -
and, if so, what are the actions taken against 
the officials. Madam, the questions as to how 
far an officer was negligent and what was the 
area of negligence will come out only after 
the investigation. It may be difficult for me at 
this stage to say anything. 

Mr. Gurudas Das Gupta has asked me a 
very difficult question. "What is the political 
complexion of the people who engineered this 
kind of an attack on the Dalits?" Since most 
of us know the political complexion-all of us 
sitting here in this House as well as outside—
I hope he will not pressurize me to give the 
political complexion of individuals who 
assembled there or who are controlling the 
Administration in various stages. 

SHRI GURUDAS DAS GUPTA- On a 
point of explanation. I didn't ask this 
question.    I asked the question 

like this: Whether the political complexion of 
the people in power in that State has 
encouraged this type of "an atrocity because 
We have seen some such atrocities in some of 
the other States also? I didn't ask that ques-
tion. 

SHRIM. M. JACOB: Thank you very 
much. Anyway, I understand your question. 

SHRI JAGDISH PRASAD MATHUR; 
Political pressure indicated by the fact that 
the petrol pump that provided the petrol for 
the fire belonged to the Congress (I). 

SHRI M. M. JACOB: I will come to that... 
(Interruptions). . .Another question was also 
asked about the Prime Minister. 

... (Interruptions)... 

SHRI JAGDISH PRASAD MATHUR: 
Because he has asked about the political 
complexion, I have said that... 
(Interruptions)... 

 

THE VICE-CHAIRMAN (SHRIMATI 
JAYANTHI NATARAJAN): Let the 
Minister reply. 
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THE VICE-CHAIRMAN (SHRIMATI 
JAYANTHI NATARAJAN): Please sit 
down. Let him reply.. (.Interruptions) .. 

.Satyaji, please sit down ... (Interruptions)... 

Let the Minister reply. 

SHRI M. M. JACOB: Mathur Saheb has 
asked a very relevant question about the petrol 
pump and the owner of the petrol pump. I 
have two sets of basic information with me. 
One is the State Government report, the 
statement given to Us by them. Another is 
what I saw and heard on the spot. None of the 
persons present there, mentioned anything 
about the petrol pump to me because-—I do 
not know—they were more concerned about 
their own rehabilitation, welfare, their own 
problems. They had become houseless people. 
When I visited that place, Mathur Saheb, the 
first had not even subsided totally. I could see 
the remains of logs of wood and something 
else burning and ash. That was the scenario. 
Nobody will think of any other niceties when 
people have nothing to eat and drink and the 
women are weeping with children in their 
arms. I was actually shocked by that sight. 
That is why none of us were really tuned to 
get more informatfon about anything else, 
other than the future of those people who are 
without any... 

SHRI JADGISH PRASAD MATHUR: I 
agree. That will be the case of anybody on 
the spot. It is absdlutely human. That is why 
our Member did not refer to that. He re-
frained from doing that. 

 

SHRI SUSHILKUMAR SAMBHAJIRAO 
SHINDE: It is very nice of you that you have 
understood the gravity of the incident.    Take 
care of if   in 
the future. 

SHRI ML M. JACOB: Madam, another 
question asked, by Mr. Gurudas Das Gupta is 
whether the Prime Minister gave any financial 
assistance for their relief. My information is 
that the President of the Congress Party, Shri 
Narasimha Rao... (Interruptions). The 
President of the Congress Party sent Rs. 
10,000 for the families of each of the 14 
deceased persons on behalf of the President of 
the Congress Party. 

SHRI GURUDAS DAS GUPTA: Could 
nothing be given from the Prime Minister's 
Relief Fund to the victims?    That is my 
point. 

SHRI M. M. JACOB: That is a different 
question. I mentioned only what happened 
immediately... (Interruptions) . 

SHRI GURUDAS DAS GUPTA: Will 
funds be made available from the  Prime 
Minister's Relief Fund!? 

SHRI M. M. JACOB: Another question 
asked was what the polfce did. According to 
the report of the State Government, the police 
first resorted to tear-gas and then smoke. 

SHRI V. NARAYANASAMY: We want 
year report. 

SHRI M. M. JACOB: Then it lathi-
charged . 

SHRI V. NARAYANASAMY: We do not 
want the State Government report. We don't 
believe in its report at all. 

SHRI M. M. JACOB: Then it opened 30 
rounds of fire in the area. 

SHRI SUSHILKUMAR SAMBHAJIRAO 
SHINDE: And nobody was injured! 

SHRI V. NARAYANASAMY: Your 
(report has been cooked up. It is an eye-wash. 

SHRI SUSHILKUMAR SAMBHAJIRAO 
SHINDE: Even after opening the fire nobody 
got injured! 

SHRI GURUDAS DAS GUPTA: Will the 
Minister yield for a minute? ... 
(Interruptions) 



 

SHRI V. NARAYANASAMY: What is 
your information?... (interruptions). Madam, 
this is the State Government  report. 

SHRI SUSHILKUMAR SAMBHAJIRAO 
SHINDE: Nobody was injured! 

SHRI GURUDAS DAS GUPTA: Aifter 
this carnage, the Government... 
(Interruptions) 

SHRI V. NARAYANASAMY: It was 
given by the State Government. What is your 
) report?... (Interruptions) 

SHRI GURUDAS DAS GUPTA: After this 
carnage, it was the bounded duty of the 
Central Government as the centraj authority 
of the country to find out through its own 
source —it is having its own agencies—actu-
ally what the situation was and what let to it. 
The hon. Minister could have given the 
information alongwith the information 
supplied by the State Government. 

THE VICE-CHAIRMAN (SHRIMATI 
JAYANTHI NATARAJAN): He will reply 
now,.. (Interruptions) 

SHRI GURUDAS DAS GUPTA: We are 
not here to listen to the police 

THE VICE-CHAIRMAN (SHRIMATI 
JAYANTHI NATARAJAN) : Please let him 
reply. 

SHRI SUSHILKUMAR SAMBHAJIRAO 
SHINDE: He is corroborating the fact. He is 
not saying, "No." But the only point is that 
when the filing had taken place, nobody Was 
injured! Were empty bullets found there? 
Nothing was found. We enquired about it on 
the spot... (Interruptions). 

SHRI M. M. JACOB: As a person who 
visited that spot, I myself mentioned in the 
beginning that this question,I my self had 
asked that day, "Why could the police not 
prevent such a situation?" I am expecting that 
the inquiry report, the   investigation 

report will come out with some facts about it. 
Till then we are not interested in giving some 
half-truth or half-information. So, let us get 
full facts   about  it...,(Interruptions) 

SHRI GURUDAS DAS GUPTA: Hon. 
Minister, is it true... (Intemup-tions) 

SHRI SANGH PRIYA GAUTAM: What 
pteventive measures yosu are taking for 
future? 

... (Interruptions)... 

MISS SAROJ KHAPARDE: The hon. 
Minister has just now said that the matter is 
under investigation. It is really unfortunate. If 
it is so, then what was the necessity of his 
making this statement on the floor of the 
House today itself? He would have said the 
matter is under investigation. Please postpone 
this business. 

THE VICE-CHAIRMAN (SHRIMATI 
JAYANTHI NATARAJAN): He made the 
statement because of the Calling Attention. 

MISS SAROJ KHAPARDE: When I saw 
the statement made by the Minister I felt it 
was not from the Central Government. It was 
from the State Government. What I want to 
say is that the Minister himself had visited the 
place on the 16th of this month. I want to 
know his observation and his report. 
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THE VICE-CHAIRMAN (SHRI MATI 
JAYANTHI NATARAJAN): Please, let me 
identify. Don't get up like this. Please sit 
down. Satya Ji, I have identified Mr. Das 
Gupta. Please sit down. 

 

THE VICE-CHAIRMAN (SHRI MATI 
JAYANTHI NATARAJAN): If you speak 
without my permission, it will not go on 
record. I will call you later on. 

SHRI GURUDAS DAS GUPTA; I 
put a pointed question. My question 
was that two Government officials— 
one belonging to the Industrial Exten 
sion Panchayat as officer-in-charge, 
who himself is a Harijan—had run to 
the Police Station just a few hours 
before the incident and conveyed to 
them their apprehension_______  

THE VICE-CHAIRMAN (SHRIMATI 
JAYANTHI NATARAJAN): Please be brief. 

SHRI GURUDAS DAS GUPTA: Instead 
of taking cognisance of that, he was beaten 
up. Similar was the fate of the Forest Guard. I 
would like to know whether the Minister is 
aware of   this. 

SHRI P. UPENDRA: As far as the 
procedure adopted by the Home Minister is 
concerned you cannot find fault with it. He 
has to obtain a report from any State 
Government. He cannot discriminate between 
the State Governments. He can't say don't rely 
in the case of one State Government and rely 
in the case of another State Government. To 
obtain a report from the concerned State 
Government is the usual procedure. What I 
want   to 

ask him in a sensitive case like this is this. 
Since he has already visited that place and 
since the CBI is to inquiring into the incident, 
I want to know whether the facts collected by 
him and the CBI tally with the report of the 
State Government of Rajasthan or they are at 
variance. 

SHRI PRAKASH YASHWANT 
AMBEDKAR: I would like to know whether 
the SP was informed on telephone that he had 
been transferred. If he was informed, who had 
informed him telephonically that he had been 
transferred? 

SHRI M. M. JACOB: I don't have any 
information about the telephonic transfer of 
any officer. But after my return from that 
place I was informed that the S.P. and the 
District Magistrate, who were there on the 
day I visited there, were subsequently 
transferred. I do not know whether it was 
through telephone or through a Government 
order. That is what I heard. 

SHRI PRAKASH YASHWANT 
AMBEDKAR: Were they in position or in 
authority on the day of your visit? 

SHRI M. M. JACOB; When I was theres 
they were there. The people I saw there, were 
transferred the next day. 

Mr. Gautam asked a question about the use 
of tractors and trollies for the purpose. Yes, I 
was told that they came in tractors and 
trollies. That was also said in the report that 
tractors and trollies were used to come in   
there. 

Shri Ajit Jogi questioned about the rule of 
law and the conspiracy. He suggested that it 
must be taken as an all-party issue, because ii 
is an atrocity on Dalits and that it should not 
be politicalised. We should find out the 
methods as to how best it could it prevented in 
future. So I sincerely agree with him that it is a 
major issue, it is not a minor issue even though 
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the people who died were only fifteen. The 
nature of atrocity is so horrible that all parties 
must take it as a serious issue so that it is not 
repeated anywhere in our country. It is a blot 
on the society as a whole.I agree with him. 

Mr. David Ledger has asked many 
questions. He wanted to know whether the 
officials who were responsible were punished 
and all that. At the raomenfj, there is no 
inforfrnation. There has been no action taken 
on that side. Probably after the inquiry report 
comes in, we may be able to know what 
exactly is the matter. 

Mr. Narayanasamy has said that the Prime 
Minister who was in Rio de Janeiro at that 
time was concerned about it. Yes, the Prime 
Minister was also concerned about it. As soon 
as I got a message from the Prime Minister 
who was in Rio de Janeiro, I immediately 
cancelled my tour in Southern India and 
rushed to Kumher to find out what were the 
relief operations undertaken and what were 
the various relief works taken up by the State 
Government. I gave my views to the officials 
who were present there. Though it has been 
stated that so many packets of foodstuffs were 
there, when I went and! visited that place 
there were no packets of foodstuffs. So I told 
the Collector wh: was present there and also 
the Inspector General of Foluce that they 
should arrange immediately food materials to 
the  affected people. 

,. I saw that some animals were dead and some 
animals were partially burnt. Some veterinary 
doctors could not rush into save those animals. 
I told them about this fact. 

The purpose of my visit was purely to see 
that the relief operations were taken up 
seriously and to find out any lapse in the relief 
measures but not to indict anybody,not to see 
whether the State Government had failed or 
hot. The purpose of my vsit was to save the 
lives of the surviving Dalits 

and to see how best we could help them in this 
calamity. That was precisely the point for 
which I visited that place. I gave my views to 
the officials who were present there. They 
immediately agreed with my views. 

When we instituted a CBI inquiry from 
here, the State Government has agreed to it. I 
myself talked to the Chief Minister of 
Rajasthan and told him that the CBI needed 
all support and help from the State Govern-
ment including the list of. . officials. The 
Chief Minister of Rajasthan has agreed with 
me and said: "I will provide all facilities to the 
CBI." 

AN HON. MEMBER: But so far not 
provided. 

SHRI M. M. JACOB: According to the 
information I got, all facilities have been 
provided. 

MISS SAROJ KHAPARDE: Why are you 
so soft towards the BJP Government? 

SHRI M.  M.   JACOB: Dr.      Abrar 
Ahmed   and   Mr.   Ram   Gopal  Yadav have 
mentioned the same point including  the   
water  supply.   They      have asked,  "Why 
was not section 144 imposed?  What was the 
police  doing?" I    think, I have answered 
most of the questions. I do not      know    
whether section 144 was used or not. We will 
come  to  know  about   it later on..... 
(Interruptions) ...   An   hon.   Member has 
said that the    State Government has failed to 
protect the lives of the people,  the   Central  
Government has to protect the lives of the 
people.  ..: (Interruptions) . . .   Supply  of 
arms to everybody  is  not     an   answer.   It is 
only a dereliction     of     duty by the State   
Government.      . ..      (Interrup-tions) ... 

SHRI PRAKASH YASHWANT 
AMBEDKAR; Mr. Minister will you yield 
for a minute? 

SHRI M. M. JACOB: Okay. 
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SHRI PRAKASH YASHWANT 
AMBEDKAR: Madam, tension is still 
prevailing in the village. It requires that an 
all-party delegation should visit that place and 
gee that the situation becomes normal. May I 
know from the hon. Minister whether he will 
take steps to see that an all-party delegation 
visits that place? This is a question of 
normalising the situation there. Will he accept 
my suggestion? 

SHRI M. M. JACOB: I was told that 
delegations from various political parties have 
already visited that place. They have 
submitted their reports to their respective 
political parties. I also got a few reports from 
various people who visited that place. And a 
Congress delegation, led by the AICC 
members themselves, visited that place. It is 
all fact. But the State Govemnrent is also 
aware of the tension prevailing in that area; 
not only in that particular village, but in the 
surrounding villages also. So, our effort in 
this House, by projecting this particular issue, 
the Kumher incident, is to ensure that these 
atrocities on Harijans or Dalits or Yadhavas 
or whatever they are called, are not repeated. 
We must ensure total security to them. 
Several hon. Members of this House have 
expressed their opinions freely and frankly in 
this debate. I am sure the State Government 
will take into account all the opinions ex-
pressed by the House and continue the 
activities of the State Government machiery 
to see that such atrocities are not repeated and 
that the tension is defused in that area. 

If, in the wisdom of the Speaker and 
Parliament, at a later stage> it is decided that 
an all-party delegation is necessary, then we 
can go into that question. We have never 
discussed that matter so far because most of 
the parties have gone there on delegations, 
separate delegations. {Interruptions) . 

I have got just now a message about the 
prohibitory orders. Prohibi- 

tory orders under section 144, Cr. P. C, 
including    curfew    orders,    were 
promulgated in    Kumher town.   (In-

terruptions) . 

DR. ABRAR AHMED: When? 

SHRI M. M. JACOB: After the incident.   
(Interruptions). 

THE VICE-CHAIRMAN (SHRIMATI 
JAYANTHI NATARAJAN): He has 
answered it already. 

SHRI M. M. JACOB: I am thankful to all 
the Members who have participated in this 
discussion. At the same time, I have an appeal 
to make to my colleagues, hon. Members of 
this House. This is a very sensitive issue. This 
is a very delicate matter. Highlighting any 
espect and then accusnig each other is easy. 
But to ensure protection to the Dalit in any 
part of the country is more important.   
(Interruptions). 

THE VICE-CHAIRMAN (SHRIMATI 
JAYANTHI NATARAJAN): If we go on like 
this, we will have to sit through the night, Mr. 
Jaiswal. I cannot keep on allowing everyone. 
No, I am not allowing. Everyone is raising his 
hand. If I allow you, than everybody has to be 
allowed. (Interruptions,) . 

SHRI ANANT RAM JAISWAL: Madam, 
only one question. (Inter-ruptions) . 

THE     VICE-CHAIRMAN      (SHRI-
MATI    JAYANTHI    NATARAJAN): 

Satyaji, please sit      down. I    cannot allow 
this any more. 

SHRI M. M. JACOB: I think the whole 
House agrees that such atrocities on Dalits 
should not recur. The State Government I am 
sure, would take note of the opinions 
expressed here and prevent such atrocities 
being committed again in future. Thank you 
very much. 
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THE VICE-CHAIRMAN (SHRIMATI 
JAYANTHI NATARAJAN): He has finished 
answering. You can ask him privately, 
Satyaji. You can go to him now and ask him. 
Yes, Mr. Jaiswai. 

 

 

SHRI M. M. JACOB: I will convey your 
feelings to the State Government. 

THE VICE-CHAIRMAN (SHRIMATI 
JAYANTHI NATARAJAN): We will now 
have to take up the Rehabilitation Council of 
India Bill, 1992. (Interruptions). All right. We 
will take it up tomorrow. The House now 
stands adjourned till 11 o'clock tomorrow 
morning. 

The House then adjourned at 
twenty-four minutes past six of the 
clock till eleven of the clock on 
Tuesday, the 21st July,  1M)2. 


